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The following Bill was introduced in the Andhra .
Pradesh Legislative Assembly on 2 September, 2015.

L.A. BILL NO. 14 OF 2015.

A BILL FURTHER TO AMEND THE ANDHRA
PRADESH VALUE ADDED TAX ACT, 2005.

Be it enacted by the Legislature of the
State of Andhra Pradesh in the Sixty-sixth Year of
the Republic of India, as follows:

1. (1) This Act may be called the Andhra Pradesh Short title,
Value Added Tax (Second Amendment) Act, extent and
2015: ; Commencement.

(2) (a) Section 2 shall be deemed to have come
into force on the 25" May, 2015:
(b) Section 3 shall be deemed to have come
into force on the 15" May, 2015, and
(c) Section 4 shall be deemed to have come
into force on the 30" May, 2015.
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Amendment of
Schedule-l.
Act 5 of 2005.

Amendment of
Schedule-I\V.

Amendment of
Schedule-VI.

2.

In the Andhra Pradesh Value Added Tax Act,
2005 (herein after referred to as the Principal Act),
in Schedule - |, after serial number 66, the follow-
ing shall be added, namely,-

“67. ‘Bio-Gas’ manufactured from ‘Organic Waste’,

68. Sales of e_bid Re-gasified Liquefied Natural
Gas (RLNG) by GAIL/ GSPCL to the gas based
power plants in the Andhra Pradesh State under
the proposal for utilization of stranded gas based
generation capacity approved by the Goverment of
India.”

In the Principal Act, in Schedule - IV, for serial
No. 9 the following shall be substituted, namely,-

“9. Bamboos, Cane (Rattan), Casuarina poles,
subabul, Eucalyptus logs and cut sizes thereof”.

In the Principal Act, in Schedule - VI,

(i) in“Explanation - 1", after the words the Andhra
Pradesh Beverages Corporation Limited or,” the
words “the Commissioner of Prohibition and
Excise or" shall be inserted;

(i) in “Explanation - II”, after the words “the
Andhra Pradesh Beverages Corporation Limited
or”, the words “the Commissioner of Prohibition
and Excise or” shall be inserted.
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STATEMENT OF OBJECTS AND REASONS

The Andhra Pradesh Value Added Tax Act, 2005 was introduced in
the State of Andhra Pradesh with effect from 01-04-2005 to levy and
collect taxes on sale of goods. Under the said Act, goods listed in Sched-
ule-l are exempt from tax whereas those in Schedule-1V are taxed @
9%, those in Schedule - V @ 14.5 % and those in Schedule-VI at the
rates and the points specified therein.

‘Subabul’ which is used as raw material in the Paper Industry is taxed
@ 14.5% under Schedule-V treating it as goods other than those speci-
fied in Schedules-l, Ill, IV and VI. Other types of pulpwood namely
Eucalyptus, Casuarina Poles, Bamboos are taxed @ 5 % under SI.No.
9 of Schedule - IV. The finished product i.e., Paper is taxed at 5%. As
Subabul is used as raw material, the Paper Industry requested the
Government to reduce the tax from 14.5% to 5%. The Government after
taking in to consideration of their request and to avoid refunding the
differential tax that arise on account of higher tax on raw material and
lower tax on finished products, has decided to levy tax on Subabul also
@ 5% on par with other categories of pulpwood under Schedule-1V insted
of levy of tax 14.5% under Schedule -V.

‘Bio-Gas’ is taxed @ 14.5% under Schedule-V, treating it as goods
other than those specified in Schedules-I, IIl, IV and VI. Government
with a view to encourage the industries which are in the line of activity of
“Waste to Energy” as part of “Swatch Andhra Campaign” have decided
to exempt “Bio-Gas manufactured from Organic Waste” from levy of
VAT.

Re-gasified Liquefied Natural Gas (RLNG) is taxable @ 14.5% un-
der Schedule-V, treating it as goods other than those specified in Sched-
ules-l, Ill, IV and VI of the APVAT Act. Government of India have
devised a Scheme for utilization of gas based power generation capac-
ity under which it is envisaged to import RLNG and supply it to gas
based power plants through GAIL/GSPCL as e_bid RLNG. To become
eligible for participating in the Scheme, the State is required to exempt
VAT on e_bid RLNG. Government with a view to revive the gas based
power plants in the State, have decided to participate in the Scheme by
exempting VAT on e_bid RLNG.

Indian Made Foreign Liquor (IMFL) and Foriegn Liquor (FL) are taxed
under Schedule-VI of the APVAT Act, The tax is collected from the Andhra
Pradesh Beverages Corporation Limited (APBCL), a Corporation, wholly
owned by the Government conducting whole-sale trade of IMFL and FL
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on behalf of the Government as “Agent”. In order to facilitate timely and
hassle-free supplies of IMFL and FL to the licensees, Government, vide
G.0.Ms.No. 93, Revenue (Excise-Il) Department, Dt. 10-03-2015
authorized the commissioner of Excise and prohibition to conduct whole-
sale trade of IMFL and FL. In view of such authorization, it has become
‘necessary to amend Schedule - VI so that it statutorily facilities collec-
tion of tax on IMFL and FL from the Commissioner of Prohibition and
Excise. It is also felt necessary to exempt the sale of liquor to the
Commissioner of Prohibition and Excise by any distillery or brewery or
any dealer from levy of Tax under the Act. Accordingly, it has been
decide to amend the Explanation-l and Il under Schedule-VI of the Act.

To give immediate effect to the above decisions, Government, have
issued notifications vide (1) G.O.Ms.No. 158, Revenue (CT-Il) Dept., Dt.
11-05-2015, (2) G.0.Ms.No. 181 and 182, Revenue (CT-1l) Dept., Dt.
25-05-2015 and (3) G.0.Ms.No. 191, Revenue (CT-ll) Dept., Dt. 29-05-
2015 suitably amending Schedules-l, [V and VI, by exercising the pow-
ers conferred under sub-section (1) of Section 79 of the APVAT Act,
2005.

Sub-section (2) of Section 79 of the Andhra Pradesh Value Added
Tax Act, 2005 contemplates introduction of a Bill where notifications are
issued under sub-section (1) of Section 79 of the said Act, during the
next session of the Legislature of the State following the date of the said
notificatioons to give effect to the alteration of the Schedules specified
in the notifications.

This Bill seeks to give statutory validity to the aforesaid notifications
as mandated under Section 79(2) of the Andhra Pradesh Value Added
Tax Act, 2005.

YANAMALA RAMAKRISHNUDU
Minister for Finance & Planning,
Commercial Taxes, Legislative Affairs
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FINACIAL MEMORANDUM

This Bill seeks to amend Schedule-l, Schedule-IV and Schedule-VI
of the APVAT Act.. (1) exempting Bio-Gas manufactured from Organic
Waste, (2) sales of e_bid RLNG by GAIL/ GSPCL to the Gas based
power plants in the State from levy of VAT, (3) reducing the rate of tax on
Subabul to 5%; and (4) treating the Commissioner of Prohibition and
Excise as first Seller of IMFL and FL for levy and collection of tax.

The exemption on Bio-Gas results in a revenue loss of Rs. 1.40 cr.
per annum, and the exemption on e_bid RLNG results in a revenue loss
of Rs. 2,392 cr. for two years i.e., 2015-16 and 2016-17. The reduction
in the rate of tax on Subabul and treating the Commissoiner of Prohibi-
tion and Excise as first Seller of IMFL and FL are Revenue Netural.

YANAMALA RAMAKRISHNUDU
Minister for Finance & Planning,
Commercial Taxes, Legislative Affairs

B-14 F2
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGIS-

LATIVE ASSEMBLY.

The Andhra Pradesh Value Added Tax (Second Amendment) Bill,
2015, after it is passed by the Legislature of the State, may be submit-
ted to the Governor for his assent under article 200 of the Constitution

of India.

YANAMALA RAMAKRISHNUDU
Minister for Finance & Planning,
Commercial Taxes, Legislative Affairs

K. SATYANARAYANA RAO,
Secretary to State Legislature (l/c).
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